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~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH : HYDERABAD,

CORAM:

Batwesn: - S Dated:24=11%1997]
0Dass ° o ‘ | - #§ Applicantd
" And :

Theé Accounts Officer (Cash), .
0ffice gf the Telecom Distﬁﬁanagar,
Kurnooﬂﬁ , o

% The Telecom Dist ! Manager,
Kurnoal N

Sﬁ The Sacratary; The Secundsrabad
Telegrapt: Engingering Division
Employeés Coeopilredit SBciBtY,
Behind General Post Offica, - - s
Hyderaha:dM %l Respondents’

Counacl for the Appl;cant s Mrﬁ G%hamasubba‘aeddy
Counsel.Por the Respondents 3: Mrlj V3 Shimenra ,AdI1CESCS
THE HON'SLE na.nWRANGAnAJAn + MEMBER (A)
THE HON'SLE MR, a.s.anz 'PARAMESWAR "¢ REMBER (23)

S R * ' * R T I U T v \.-A»--', [P

THE TRIBYNAL MADE THE FOLLOWING OADER:~

Weard Mr'y GiRamasubbs Reddy Por tha applicant and
mrid ViBhimanme for the respofidentsi
Kduitiy
Reply has to be Piled in this OAi Till subh time the OA

is dispod#sd of no emount should be paid Prom the ratirement

benefite Hereafter wards to R=3 societys

.

Deputy Regiatrar
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 fopy toi= |
15 The Accauats OfPicer (Cash): 0/o The Telecom Dist Maneger,
Kurnoold ‘ : .
2% The Telecom Dist¥ Menager, Kurnoold

The Secretary, The Secunderabad Telgraph Engineering Division
Enplnyaaamcgzapﬁ Credit Sociaty, BahindAGanafal post Office,

‘Hydarabad’

Gne. copy to me GiRamasubbe Reddy, Advocate, CATW, Hydd
One copy to MrZ Vishimanna, Add1iicGscid, CATdly Hydd
Bne duplicate |
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TvpED BY CHECKED BY

COMPAREZD 3Y - APPROVED BY

IM THE CINTRAL AJMINISTRATIVE TRIBUNAL
HYDERS 51D :
L
L]

THZ HOMTOLEZ SHRI RLAANSARAJAN : M(A)

]

AND ,
)
THE HON'BLZ SHRI B,S.JAT PRRAMISHUAR :
' Y M (3)

Dated: DU ‘/U ;/q;"‘ )

|
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G.A.Ne{ /S U Sf} QL

"
Admitted wnd Interim Directions
[T} ___._...--—--"—“"""'__'.——
IS.deﬂd. g )

L]

"
Disposey{ of with Directisns
]
ODismissa

5 withdrown -
DeFauﬁt
Ordered/Rejected

No order as to\costs,

Dismissed
Oismissed fi
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IF THE CEKTRAL ADMINISTRATIVE TRIBUNAL : HYDERARAD BENCH

AT HRYCERABAD

* &k
C.A.1545/97. Dt.of Decision_:_12-C6-9%.

|
D.Dass : . .« aprlicant. '

Vs .

1. The Accounts Cfficer (Cash), | !
C/o the Telecom Dist. Managersy
Kurnool.

2. Telecom Dist. Manaqger,
Kurnool,

3. The Secunceraba” Telegrarh
Ercineering Division Emplovees
Co=-op, Credit Scciety, Hvderabad

rep. by its Secretarv, Abids,

cgmné,ngeral Fost Cffice,
v .

eraha .. Respondents.

Counsel for the applicant : Mr.G.Rama Subba Reddy
Counsel for the respordents : Mr.V.Bhimanna, Add1.CG5C.
CCRAM: =

THE HCOKR'ELE SHRI R. RANGARASAN : MEMBER (ADMN.)




0

None for the applicant. Héard M;.V-Bhiméhna, learned

counsel fcr R=1 and R-2, Notice served on R-3,. None present. 5
R-3 called absent though notice ‘served on the Secretar& of the

salc¢ Society. ;
2. The applicant in this OA submits that the loan taken
by him from fhe R=3 Co-cperative Society has been paid back by him:
Hence, nc amount from his final settlement dues has to be retained
by the zdninistrztion 2t the reguest of-the Society for the payment
of the loan taken bg him from the Co-operative Socciety, :
3. This CA is.filed pfaying for a declaration that the

action of the respondents in not releasing the retirement benefits,
bonue and 19893 revised'pay scale arrears and téking steps- to remit;
an amcunt of R.25,635/= to R-2 Society'from the retirement4benefité
of the applicant is illegal, arbitrary and without authority of law
and for a consequential éirection t? R-1 and R-2 to release the
entire rétirement benefits of the applicant immediately without
affecting any recovery. ' ) | ,.'
4. ‘ Though nc reply has been filed in this 0a, the learned
counsel for R-1 and R-2 submitted that the amount récovered frem hij
final settlement dﬁes is only for the purpose oﬂbut-standing amouné
of HBA with interest, LT advance and welfare loan.‘ No amount has |
béen retained by the administration for purpose of ;aying.therreport
loan to the scciety from the final settlement dueé. However, an
amount of B.14,800/- has Leen kept bakk from the arrears payhhle

tc the applicant due to the introduction of the 5th Pay Commission.

This amount will be disbursed tc him after settleing the issue.
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5. The apﬁlﬁéant is a retired employee. Hence even
the amount payable to him from the Sth Fay Commission arrears
of pay should not be kept back indefinitely., Hence, R~1 "should
ca2ll for a joint meeting of the applic-ant .and R-3Lfinalise this

issue within a period cf two months f£rom the date of receipt of

a copy of this judgement. R-1 to implement the judgement, should

Gamvbff’}

arrange the meeting on a specified date when he should call &~/ and

Re3 by sending notice tc them. If any cone of them faily to attend

the meeting it shculé be held that that person has no claim.

6. With the above direction the Ca is disposed of,

\ (R. RANGARAJAN)
MEMBER{ ADMN.)

KNo ¢csts.
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Dated : The 12th_Junl, 1998._ Ml
{Bictated in the CpenCourt) : e 1764
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eobies
'Coﬁy to:
1. The Accounts Officer, (Cash)
+ 0/0 Telecwmm Districty Managery Kurnool,
2. Telecom Bsit.Manager, Kurnool.

3. The Secretary, Secunderabad Telegraph Engineering Division
Employees Co-0p. Credit Society, 8Sehind G.P.0., Hyderabad.

4. One copy to Mr.G.Rama Subba Reddy,Advocate,CAT,Hyderabad,

5. One copy to Mr.\.Shimanna, Addl.CGSC,CAT,Hyderabad.

6: Cne copy te D.R{A),CAT,Hyderabad, '

7: Dne duplicate copy.
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, I1 COURT
' TYPED 8Y .~ CHECKED BY
COMPARED BY APPROVED BY

1

- IN THE CENTRAL ADMINIST?RTIUE TRIGUNAL
HYDERA BAD BENCH HYBERAGAD

THE HON'BLE SHRI R,RANGARAJAN M{A)

AND

THE HON' DR SHRI q.gfﬂél\ERRArfS§UAR
J ivlv( .

DATED ; PL/G/?%\

n

ORDER/JUDGMENT

M.A/R.,A/C.P.ND.
i
o
in-+,

" 0.A.NO. \B’LLCT’Z 9 9\

ADMITTEQ A 0 INTERIM D IRECTIINS

15SUED : .

ALKGJED

DISPOSED OF WITH DIRECTIONS — 2
DISMLSSED -

DISMISSED AS WI THORAWN

DISMISSEMNFOR DEFAULT.

ORDERED/REIRCTED .
NO ORDER AS TMCOSTS
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